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EMPLOYMENT GUARANTY BILL®

DR. RAM SUBHAG SINGH (Buxar) :
I beg to move for leave to intrcduce a Bill
to provide a guaranty for employment to
every citizen of the age of eighteen years or
more and in particular to the citizens belong-
ing to the Scheduled Castes or Scheduled
Tribes, who have been registered at the
Employment Exchanges.

MR. CHAIRMAN : The question is:

“That leave be granted to introduce a
Bill to provide a guaranty for employ-
ment to every citizezn of the age of
eighteen years or more and in particular
to the citizens belonging to the Scheduled
Castes or Scheduled Tribes, who have
been registered at the Employment
Exchanges.”

The motion was adopted.

DR. RAM SUBHAG SINGH : 1
introduce the Bill.

CONSTITUTION (AMENDMENT) BILL*
(Substitation of Article 155)

DR. RAM SUBHAG SINGH (Buxar) :
I beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.

DR. RAM SUBHAG SINGH : |
introduce the Bill.
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CONSTITUTION (AMENDMENT)
BILL—Contd.

(Amendment of articles 330 and 332)
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SHRI P. K. DEO (Kalahandi) : Sir, 1
would like to move a closure motion. The
same point is repeated over and over again
by every hon. Member. Irrespective of
parties. everybody is supporting it. * So, the
motion of Shri Suraj Bhan may be put to
vote, because there are several other import-
ant measures vet to be takem up. So, I
would like to bring a closure motion.

MR. CHAIRMAN : Please do not
bring the closure motion. A few Members
are yet to speak. Please allow them time.
Acharyaji will have the opportunity—I will
give him the opportunity—to move for
consideration of his Bill.

SHRI S. M BANERIJEE (Kanpur) : We
are also committed to Acharya Kripalari
to make his speech. Time will be left so
that Acharyaji is able to make his speech.
What is his fear ? I do not know why the
ex-Maharaja is 80 much interested in it,
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